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CENTRAL ADMINISTRATIVE TRIBUNAL ::
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Sri Pradip Das . .. . APPLICANT(S)
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§ |
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4.0 Union_of India & Ors. .. .. .. .. .. .... RESPamENT(S)

o
| | Mr. A.Deb Roy, Sr. C.G.S.C. ADVCCLTE OR THL
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W oo MR. JUSTICE 'D.N.CHOWDHURY, VICE~CHAIRMAN.
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|
)
j
THE HON'BLE

Winecher Repcrters of local papers may be allowed o see
the judgment ?
j2o' 70 be razierred to the Reporter or ncot 7

3. Jhether their Lordships wl sh to see the fair copy of the

judgrent ?
‘hether the judgment 1is to be circulated to the other

Benches 7?2
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- CENTRAL ADMINISTRATIVE TRIBUNAL |
‘GUWAHATI BENCH

Original Application No. 402 of 2000

Date of decision : This the 3rd day of August,2001.

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.
: ~F
Sri Pradip Das,
Son of Sri K.R.Das,
Resident of Uzan Bazar,
Rajbari, ' '
Guwahati-781001 ) _ '
Assam. .+«ssApplicant

By Advoceate Mr. S.Sarma.

-versus-

1. Union of India, ‘
 Represented by the Secretary to the
Government of India,
Ministry of Personnel,
Personnel Grievance and Training,
New Delhi.

2. The ‘director,
Staff Selection commission (ssc),
Block No.l12, CGO Complex,
Lodhi Roagd, ~
New Delhi-3.

3. The Regional Director, NER, ‘
Staff Selection Commission (ssc),

Rukminigaon, Sangam Lodge, .
Guwahati-6. ....Respondents

‘By Advocate Mr. A.Deb Roy, Sr. C.G.S.C.

— — e — —

CHOWDHURY J.(V.C.).

The ‘applicant was a casual labour -who was granted

. —_
Temporary Status with effect from 10.9.1993 under the
Scheme of Casual Labodures (Grant of Temporary status and

regularisation). By order dated 24.6.1997 the service of

the applicant  was terminated with immediate effect on

disciplinary ground. Undisputedly the service of the"

~applicant was terminated on the ground of some alleged

misconduct. Besides the impugned order the other materials

*

j
-
\
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e

produced by the written statement clearly indicates that
the service of the applicant was terminated on the ground
of alléged misconduct. The impugned order of termination is
not a simpiicitor visited with civil consequence.

2. : Mr. A. ‘Deb Roy, learned Sr. C.G.S.C. submitted
that the conferment of Temporary Status does not preclude
the authority to dispense with the service of a casual
labour by way of termihation.‘The order had to be passed
for maintaining the office discipline and to improve
office disciplide. The complaintg made by his colleaques
were of serious nature. Be that as it may,v since the
impugned oraer is passed on thé alleged misconduct the
purported terminétion of service‘of the appliéant cannot be
sustained. Accordingly the impugned order of termination

o,

dated 24.6.1997 is set aside and the respondents is ordered
L

'~ to reinstate the applicant in service forthwith. It is made

clear that the appiicant shall not be paid back wages but
he shall be entitled to all other service benefits liké
seniority etc. |

3. ' The application ié allowed . to the extent

indicated above. There shall, however be no order as to

costs.

.

(D.N.CHOWDHURY)
Vice-Chairman

trd
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1 v Subs - ReccuxbmﬁnL w[ C1~ua1 V“fﬁ@fﬁ_* regarding,
i» sir/Mad:m, )
| The Staff Selectinn Commission ig pleas24 to inform
_you that your name has beaen fnrwnrd:u by the District
'meplnyment Exchang +Guwahati £or the post nf 'Casual Worker®
' _"' toibe filled” 05 sho;;ly,;n th13 Rngisnal_oﬁﬁiqg_cu_ﬁhg . .

: fnllﬁwing crnditlons~ SEREY ) e,

‘ 3 'l The 1pp01ntn°nL is puraly temporary for 120 days nnly
o , and can: be tarminated at any time without prioc notica,
RS )
\ 2. Tha prst carcies a wage of Re. 25/ ver day on
SR NO WORK NO PAY basis. )

f' ‘3. i There will be nc claim for regularisatinn and Any

Z, . claim in this regard will not L2 entertained.

%j.. If you are -interested for thn post on the conditlions

b,

q-hw stxputltdd Yyou may report £ar a w:xtt n Tast on 02-05-1992

;‘; at 10 00 A.M to-the Pdmmiesion. Please bring your original

J certificntes ralating to aducational qual1ficatxons,expecienyo
' etc. along with pen/pancil.
i

—

( N.RHUYRY
Rogian11 Dire c?ar(NFR)

Yours.faithfullyz'.
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- No, ¢ Sf”G.A~12024/J/‘30~Adnm// 707
g " Government of India
! ! . Staff Selecttion Conmdssion
’ : , Ministry of Pcrsonnel,»G & Pension
! e EcCeeee ~
! :rffff‘ Lo gf ;
f} ifj{l} Regional Ofrice(NER)
BN Nabegraha Road, . .. | ,f
JowT , ’ Chentluthi: HilSldE - v
A : ‘ . Guwahati-781 003
_‘ ‘ : ir, .; . B - . M
R I L . Date: 25th ”hv’QQ-‘
- 5 TO, = . : 'Vv) o e ) ‘ . ;
: - Shri/Smei, //f"'.\."?:i\ RtV RSN
i | (YL A A -
» , 7
i
Subz- Rerruitment tO the post of Ca ”ual Worker -~ Interview regarding
l
Sir/Madam,
. With reference to your candidature for the post of Casval
Worker in this Regional Ofﬁice .and on. thﬁ hq lu;OL -your: performance
in the writcen test held om ?nd May,1992 you dre huraby directed to
appear for the peraonality eot to bﬂ held on 9Lh ung,1992 in the
Regional Office at 10_00 A.A
While appearing the interview you are to bring the fol;cwingw
‘ddcuments in original :- | ‘ ) SRR R
. > KA o
(1) Date of Birth Certificate o
(2) - Qualification Certificate from Matricg;gg;pnj;_glﬁ_lm
ocnwards, < '
R (3) | . Experience Certificate if any
) , (4) "C/ST-tPrtificate R

. ~{5?-~-Recent PaSSport~smzewphotograph.

Tt Rt R PRI R R

Yours faithfully,

e rf | . S ¢ S,N.Buunmi])

Regional Director

(NEF) . »
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e STAFF SELECTION COMMISSION
L KEGIONAL OFFLCE (NER)
| I CHENIKUTHL = HILL SIDRE
SRR FC T NaBAGKAHA  KOAD ,
L ,4$ﬁf1@?;- . GUWAHATI - 781 003, .
sl :
. 1 Ry II‘IE "?,.’l . . . !
: "‘;il;’,ﬁm!f!}‘i“f" ! , | _ NO,SSCG-A, 12024/1/90~Admn/ 13
. .:n‘éw<gmwt . ,' v o FFICE 9 RDE R $_;++;4;__;
; "Qf SubJect —Casual Labourers (Grant of Tempor rary status and regu- '
o fh.' PERE R larisation) Scheme of the Government of India, 1903
4r i‘,"',l ’ » J
iffy.‘ : In persuance of the Ministry of Personnel, Public [
| s grievances & Pensions, (Department of Personnel & Trolnlng)
:;g'o M. No. 51016/2/90~Eotu (c) dated 10th september, 1993, on
l;; the above subject, the following nine Casual Workers are here= :-.
*"by granted temporary status W.e.f. lst September, 1993, on the
_2' texmo and conditions specified in the said 0,M, ——
E o bl No. Name of ‘the daily wager
' . 1, Ms. Bandana Mandal
‘ 2. Shri Tarun Kumar Das
_ 3. " Bhubesh Kumar
. .
' K 4. " Sourabh Kumar Rabha
:‘. } b . . 1
- it Be . " hrijit Chakrabarty. . N
: e Ve -+ " Pradip Das e
i i' 7. ’ ' ‘Mrs.;Jamini Deka | o
'fgkﬁ"tl8. " Namita Baruah
' ! :'.. v . .
i S. . Shri Kuku Basfor
O S SN ol
i P .I
. o ('s. N. BHUY;éZ4“ ,
- o . Regional DirectOr(NER),
| | . IEEEEEE
Copy to :-~ P : e
1. Under Secretary (A), Staff selection Commission,
- Block No.12, CGO. Comple . Lodhi Road, New- Delhi—B.
3 .2, Pay & Accounts Olece P (Department of Personnel
St * & Treining) Lok Naygk' Bhcewan, 3rd Floor ‘B! Wing, |
Le e el o eee - Khan.. Market,--New. Loihi - 110 003, DA
. ; JWW’ ' 3. All Aaily ‘Wagers foncérned.
! S ,
C éﬂ - 4. hAccounts Sectior, staff Sblcctlon Commiss:on (NER),
:;: i :_:J:i." e . ’ Guwahati - 781 ¢/ OP.
Snibend L -
N T L . . :
. ,';I‘"” E ; . . , , /
Cole REGIONAL DIRECTOR(NEK)
’ j
?
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R . :
-y s ANNE xRy D
) 7 . [ . o i . ..ﬂ - -
o Potio, 8500w ]H 21/1/95-Adm. //7 16 S !
Government of India SR
Staff Selectien Commission
—_— 7 ., e g
| | W )g)vl (*BW ]
l9e G~ ~
-~ %g ‘Z . l C C/"/ Regional Office(NER),
v N -S . Rakmini I‘I&g&r,
. ] ' P«0o Assam Sechivalaya,
G ¢ y’ : Guwzhatl « 781006,
ML@(&Q Date s 24.06.97
- __OPEICE onomp "‘ \Q
‘,, AT i :u’”“:m, e T T .v.l':‘:: s . ' . . e

|.‘ ¢
'

Shri Pmaip w o I:nzw, a qaily cagual werker has been
wmu,na ted from his service wif;n :Z.rmneaiam e€fact on ﬁimiglimry

. W@uﬂﬁe v {
( M. noaaormm )
Reglenal Director(NER) .
%.. .
Copy O ¢ o g

19\/ Shel I-‘rac&i.p g, Dus, ca,xp.znl Worker

o mﬁmmmtmnim u@m@a, s:sc:, NER, Guwahati,

Je &ccoumta Sf’ection, s&"‘:, m*&, Gtmaha'hi.
do Deput:y- Director, $SC, gai:m, Guwahati.
5 Assistant Director(A), 856, NER, Guwahati.

6o Agsistant Director(E), 8SC, NER, Guwahatdi.

7. personal File of Shri Pmdlp Kr. Das.

!

j
!
i



o T Aringxure — E

TELEGRAPKIIATIONESS; STASSLCOM,
TELEVHONE-452772

) |
o No.SSCG-C-11012/1/95-Adm |
¢ |
FRAM 99 AER |
%ﬂa%mﬁa(sogo) |

PP PEENSE EENE R | : & - |
To 0TI, A i

TELEX M0-2352:1 "3 5.5.C.0. STAFF SELECTION COMMISSION

iR,
REGIONAL OFFICE (NER)

CORCHTREHILL G ALAGTIALIA F4IAD,

e A .
TNEA

Date [t 08.04.96

MEMORANDUM

It has been reported that Shri Pradip Das, Casual Wbrkér-
has wrinkled the Attendance Register of Casual Workers on 2.4+96.
As result of it some portion of the Attendance Register especilally
the cover bore damaging marks. This type of action is quite unbecomi-
ng on the pEEE_of Casual as well Regular employees as it reflects |

lack of decorum and decency in the offices ‘ .

shri Pradip Bas is therefore hereby directed to submit
explaination within 3 days of receipt of this memo, as to why
disceplinary action should not be taken against him for his

unbecoming behaviour and action in the office, failing which-
necessary disceplinar-y action as deemeé fit should be taken

against him.
( M. oﬁ.m ) ~ |
Regional Director (NER).
CoQY to &t~ ,
1. Shri Pradip Das

2. Personal file of Shri Das.

e



ANNEXU.RE - F
,';~‘E_‘;!‘" N . ﬁ

P

\

To,

The Regional Director(NER)
Staff Selection Commission,
Guwahati - 781 003,

Sir,
with due respect I beg to subnit the following in reply |
of y0ur memo. No. SSOG-C-11012/1/95- Admn. dt. 08/04/96 o

That sir, The allegation rasied in above memo. is not"

:: 7 true, on 02/04/96. I was present myself in the official duty
‘and -according I have signed my arrival and departure in proper
time. I donot know when the allegation of Wrinkled of Attendance

~

Register had been made, or who had done this, It may stated

v \ that I was on leave on 3rd & 4th of April, on 8th April 1996 .

I have rejoined on my duty.

\\ That sir, If the Atiendance Register has been Wrinkled

and danaged than I may be asked that how the same has been

‘ continue to be used. .
In view of the above, I pary your goodself to look

into the case and please see that no disceplinary. action

taken against ne as the allegation is purely untru;zﬁpgngo%..vv

Yours faithfully

" 'Dated : * 10th Apri] 1996 . (PRADIP DAS)
oat Cow.
SSc¢ Guwahati- 3

I I I I I3

—

+

.

[T A
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Te | N
- The Regienal Pirector M.E.R., Stnr¢ .

Selection Conmi sslen, Upvt, of India R

Guwahati~781006,

Euate  PEINSTATE GF SERVICE

L Remo o roN, ssoGe 1192141/95~Admn/ 1295 dated 24-6-97,
Sir, ' L - ‘ .
Wt T : (o ) S
Fith dua haneur and humble submissian and
': o referencr - f*he‘affice e-dvr clted abeve, I am te state
the féllawing fow lines fexr faveuyr of yaur kird consideration
. .and sympathetic erder,
| 811, 1 have beon appeinted under yaur kind
élsposal en 19-6=37 as casual labsur, ¥ince then { discharg@'
my duty sincerely till 24-6-07, Eat eon 25}6~97 U received the
abave sfiice srder wf*&wminatian of my service, Naw, I have

already cressed the age Mmit te apply 1irn atheyr denvartments,

Moreover, there is de SCYVice helder in my

fandly te lask after my eld pafents ane yeunger hrethers and -

e b m——y

stetersi—In fhis cennectiony
erissien or cemlesion dene

heyg epalegy fer g any
me witheut ¥#y my knewledgo,

Undar the cireumstances staéed apove, I raquest
yeur honaur te censider mY appointment and to save ny family
members, 1 shall remain ever grateful ta yeu by cancelling
the abeve arder ane oblige; | : 3f'§fﬂ$}”’u

s vl

) o
SR b
» [

‘gurs faithfully,
(_}\Z ~ p&\,'y’.) ’i} !»'}

Cq-»‘mw&'o DAS -

GéoxtasA S
Feovason A |

G At on t
—

‘

. .!r'gigwm?ﬂﬁ’?m -

o -
————



B R

" § beg to state that after
A‘~xecaiv@d any commnucatior

S Y (_‘____ : ‘
. - Arwenoce — M-

< @

To _
The Regional Director { M.E.R ) | ~
Staff Selection Commission 'Df jq._?;.97 /V.
-

-

Guwahati = 781006, ' . .

;Snbx Rew=instate of Bervice

'Refs BECG-C=11021/1/95=-Admn/1295
' dt. 24-06=97

8ir,
n my represantation dt. 14-7-97,

japs of one month I have not
frgm your good office.

Az you know sir, that thers is no eny aefvice

Kolder excapt he in my samily. I have 1ook after my old e
¢ and sister as I am not getting

papente and younger byrothe:
any pay oxr there iz no other-scurae of Income .aince WY
tormination. I am fecking severe financial crisis.

Under ‘the above circumstances I again request
u kindly to cengider my re-instatement to said me 88 well

as. my family member £ram the aquit financial cxrislio.

Thanking you 83re

In'cbntinuatio

vour's faithfully
(:’/?'a": ;éf/:f’ xﬁ-lf‘)

)( Pradip f&bas. )}
casual Worker with T/8.

T e ey o

e o
‘] by ReLr. ;
M.
J]H’H%-"v"*!-zli*’ﬁ"-": .
e BN it 3%""'1“1
T I P
'\



GUWAHATI BENCH : GUWAHRATI

L :

Q.A. No. 402 OF 2000

§hri Pradip pas
|
-Vs -

Union of India & others

IN THE MATTER OF

Written statement submitted

by the respondents.

The respondents beg to submit the written

statement as follows ;-

1. . That with regard to para 1 the respon~ |
dents bgg to state that the services of the
applicaﬁt was terminated as he ﬁade the life

of the 1ady enployees miserable and geopardised
the working envircnment of the office, The
representation dated 14.7.97 (Annexure G of the
0.A.) h?s Qeen considered but not acceded to as he
admitted his guilt saying he committed the
offence and for saving the life and dignity of-the
women emplogees of the office. \////gﬁ

2. i 'Tﬁat with regard to psra 2 the respon-
dents bég tL state that as.regar@s .his
representation cated 14,7.97 (Annexufe G of the
0.A.) againét the order ofvtermination dated
24.6.97: itlis stated that the petitioner himself

admitted that he committed the offence, By saying
!

¥

I ) Contd.... 02/-



& ..

this he has admitted his guilt. As such his
representation dated 14.,7.97 was considered and

rejected being devoid of merit,

3 ~ *hat with regard”tolpara 3 the regpon-

. dents beg to offer no comment.,

4, ' That with regard to para 4.1 to 4.4

the respondents beg to offer no comments,

5. - That with regard to para 4.5 the res-

pondents beg to state that on 24,6.97, inside the
office, the petitioner pulled a lady employee

from the section and beat her to which the staff

- members are witness, On this incident all the

lady employee becoem panicky for their safety

and honour in the office. This was not the

first time that he conducted himself is such
vulgaf‘manner but on many other occassion in the
paSt also he misbehaved with the ladies. Every
time a léﬁient view was taken and he was verbally
instructed on 24,9.1999 not to repeat such act in
ﬁhe future, Besides petitioner has himself admi-
tted his guilt in his representation dated 14,7,97
Thus keeping in view his past misconduct, his |
admission of guilt and immediate need to restore
official discipline and decoram and safety and
,dignity of the lady employee it was not considered
neceésary to hold any separate departmental
proceedings to establish charge against him,

which he had himself admitted as stated above,

.

Copy of note dated 24.9.98

is annexed and marked as
ANNEXWRE- Ao



%~ 3 -

1

t

6. i That Qith regard to para 4,6 the reg-
pondentslbeg to state that the contention of
the peti%ioner is not correct, Petitioner was
in the h:i:tbit of doing mischiefs one after
nanotherl He was warned verbally several time,
Actually|the termination becaie inevitable in
public interest when almost all the lady emplo=-
yees of the office of the respondent submitted

written complaint against him on 30,8.96,

Copies of the complaint

and the notes of the Officer

concerned in this regard are
annexed hereto and marked as

ANNEXURE=- B {series)

Te ' That with regard to para 4,7 the res-
pondentsébeg to state that the contention of

the petiéioner is not agreed to. No matter was
kept penéi@mr In no point of time the petitioner
was‘told that the matter has been dropped, The
duties regarding collection of venues etc, have

nothing to do with the offence committed by him

for which his services were terminated,

8, That with regard to para 4.8 the res=-
pondents beg to state that as explained in reply

to para 4.5 above.

COntdQ [ 28 ’4/ -
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|
|
!

9, ‘That with regard to para 4,9 the reg-
pomdentﬂ beg to state that in view of the gravity
of the ofgence committed by the petitioner which
he was ahm;tted himself and keeping in view the
safety a%& honour of the lady employees it was

not considered necessary to reply to his repre-

sentation dated 14.7 97/14,8.97,

. ! N
10, . ‘That with regard to para 4,10 and 4, 11
the respondents as explained in reply to para

4.5 above.
. I

11, i That with regard‘to para 4.12 the res-
pondentsibgg to state that the disciplinary groung.
on which%tﬂe services of the petitioner has been -
terminatéd is the very sefious act of misbehaviour
of the petitioner'towards the female employee of
this office which has been duly elaborated in
reply Fo-para 4.5 above, As regards non=-gpeaking
order itimay be siated that it was not found de- "
sirable to ‘elaborate the incident in the order
itself td the prejudice of the dignity/honour

of the fqmale ‘employee of this office.

12, ',: That with regard to para 5.12 to 5,14
the respondents already explained in the precee-

ding»par&graphs.
t

13, " 'That with regard to para 5.5 it is submitted

that thefadtién“taﬁen by the respondents against the
L

petitioner is not illegal. Such action became necessary

to save the dignity and honour of the female employees,

The respondent have not acted illegally.
o ontd.,,,5/=
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S ‘ . ’
14, | | That with regard to para 6 and 7 the
responaents beg to offer no comments.

15, | | That with regard to para 8.1 to 8,3

f

the,reépondents beg to stéte that in view of -

“disgraceful, barbarous and inhuman offence commi=-

tted-b& he betitioner towards the lady emplgyees'
of this office as narrated in reply to proceeding
paras and in order to save the life/dignity of

the &ome employees_of'this office, it is prayed
! .

that the!petition be dismissed with costs.
{ ! .

i ! '
16. ' That with regard to para 9 to 12 the
respondents_ beg to offer no comments.

I

VERIFICATION
' I shri_ B0dMnN_ RoR AN
being éulhoriéed do hercby selemnly declare that

the statements made in this written statement are

true to my knowledge and information and I have

not‘supp[jssed any material fact,

| d I sign this verification on this

926 N day of g%o;'g , 2001,

DECLARANT
(D, 2onAn »
Azcouats Officoy
“off Oolection Commission (MK

Goveramant of Indio,
@ucohati—v01€24,
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I Smt. Bandana Mandal is a casual worker in

asual worker Shri Pradlp Das phy51célly'

your office. Another ¢
when 1 was 51tt1ng

assaulted me.s Todayl % at around 2 PMy

iras who was altilng in AP(E)'»room, came .

g and Opened the same._when

pas) hold my

on my . table Pradip

to out'room and snatched my ba
ag with me, he(Pradlp

1 tried to keep the b
s room. At that time,

: - neck and forcibly book ‘me to AD(E)
u S o _
Malaker was 51tting in that room. After that, he{pradip Das)
dragged me to the first floor.’ | |
So, I klnly request yéu o take necessary action

_ ;
at your end. :
N :§ sd/- Bandana.mandal
N . L 20697 |
<1 ST ST "~““_‘.*—‘-—*~—"a~<—-—=—- u_... il : . . . . , . ‘ R . ' ' . - i
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. - ,
To
_The Regional DlrectorﬂﬂbR).
. Staff. Selection Gommission
Guwzhati. -
.1 Thrdugh'tﬁe [epufy Directdi,'SSC,Guwehati‘I'.“
, ~ Dated: 30.08.19%.
Sir, !
h .
ct and. humble submission we beg to inform

With due respe
le we are pbusy with our normal works, Mr. Pradlp Das

ekedly scolded us like
guages Wthh are simply
the

you that whi
came over to -our ladies room and unprov

, unythlng 15 started ut*erlng abusmve lan
unexpre551ble and the words were aqalnst the dlgnlty o;

women foxrk.

above 01rcumstances we Lervently appear
teps -0 that

In view of the
take some admlnlstratlve )

to your benign selfrﬂo
in this offlce contlnue our day to day work

we the women working
with prestige and dlgn}ty..
-This is for your information and for imnediate administra--

tive actlon please.y
gard and sincexe f@ith_ineypgr'geggVoffices.

Wlth highestﬁre

\ . e .t

| | o L W

| Yours falthfu]ly, ’

E%AMALMJ ‘2}233&

———

“(: JAMINI'DEKA )

mrme s e e o o e -




 you that while we are busy with our normal works,

fﬁmxige*agtign'pléasep_ — oy

v v - emeadeReRSREER TR T

:To
fhe Regional Director(NER),
staff Selection Commission
Guwehati. o ! | |
l;Thfough the Diputy pirector, SSC,Guwahati i
SR "
. Dated: 30,08.199.
str, - -

mission we beg to inform

“sr.pradip Das
adles room and unprovekedly scolded us like

g abusive languages which are simply
inst the dignity of the

with dueAAfea,peétiand humble sub

came over to our 1
anything is sterted utterin
unexpressible and the, words were aga

- women fork.

ove circumstances we fe"xvently appear
ake some administrative steps so that
tinue our day to day work -

" In view of the ab

to your benign self to t

we the women working in this office con
~with prestige and dignity. |

 This is for vyouzf: {nformation and for {mmediate administra-~

with highééi‘:ggard and éince:a'faithr in "y"our'go&fil offices,

L Yours fatthfully,

C rdr i

‘. ( CHANDRALEKHA D& )




y .
To

tho Regional pirector(NER)

gtaff Seloction Comniesion

@Jwahatl. :

[ Through the Doputy piroctor, 5SC.Cuwahati i
pDatods 30,08,1996.

sir,

with due raspect and humble submissicn wo beg to inform
you that while we aro busy with our normsol works, ‘Ar.pradip Das
came over to our ladios xoom and unprovekedlf scolded us 1like
snything is started uttering abusive languages which are simply
unexpressible and tho woyds were against the dignity of the
women forke

In view of the above circumstances wo fexvently appear
to your benign self to take some administrative steps 8O that
we the women working in this office continue cur day to dey work
with prestige and dignity.

This Lo for your infomttm end for imnediste administra~
tive sction please.

" ¥iith highest regard and sincere faith in your good offices.

yours faithfully,
ool e {3 aweth

( NAMITA BARUAH )
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Guwahall

1 Gelection Gommisnlmn(n:u.ﬂ.)

. b@

at around L.OO P, a report has

] in the i?-)(-n'ﬁl\'l.-lt,im’\
the misbehavioul of shri Pradip Das
sullad and
Fyaminaticn saction up to shri sonowslb
room. Lhe matter was! allso raportad 10 the Depuly Director that also
stated that shri Pradilp Das had beaten Wiss Bandana Mandal raveral

times. \///

ierious complaints were raceived
Chandralekha Das, and Namita Bartush
indscant pahaviours of ongif '

T

‘ Today on 24.6.97
been raceived from Sprl Babul
Section of this of fite|about
Casual Worker of this office.
beat Miss Bandana Mahdal from

On 30th ¢ugust,1996,
on record £rom Smt.|Jamini Deka,
Casual Norkers of this office about
Pradip Dase

' shri Pradip Das was instructed varhally by all Lhe

of ficers of this ofjf ilce not Lo batave in such a way in futurs, He has

not at all taken the advise/lnstrnctinng of these officers ~ericusly

As such his coniinudtion in this of(ice will jeopacdiss sha of Tice

decoram and working environment of this of [ice and the staffl a5 3
whole,

. ALl the| staff 1in Lhe Lyxamination deciien of this office
has witnessed the iraqic incident. In wvitv nf the abcve tranic and

disqrac:ful innidumt‘happeninqz in the ‘office, 0N accounl Nf rradip
Das, the authoritﬁ Have no option gt Lo Lerminais PNA GRUVLILTS of
shri Pradip Das, Casual dorker of this office with Lmmediet® alfacy

Neces;ary orders to thic ef fact may kindly e 1sg49
1 4 ' -

: L

S ] L&-’ ’ { R.S5.Prungsan J
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2 6 JuL 2001

qEgEa  FEde
Guwabati Bench

. +oaive Tribupal

~PELUNAL .

IN THE CENTH

¢ GUWAHATI BENCH.

DA No.4@2/:000

Syi Fradip Das.
._s‘,,ﬁ...

tniaon of India & Ors.

-

Feojminder bo the written statsnent.

1. That the applicant has received the copy of the written
//

o

statement and gone  through  the same. Bave and eme@ﬁﬁu the

statements which are not specifically admitted herein below, may
the treated as total denial, and rests are the humble submission

before the Hon'ble Tribunal.

2 That with regard to the statement made in para 1 of the
written statement the applicant categorically denies the
correctness of  the same an begs to state that the respondents

have casted stigma on the present applicant without affording him

any opportunity of hearing. Annexure -4 representation is a

simple representation praying for setting aside the order of

termination. Nothing has been admitted by the applicant the

applicant further denies that the correctness of the statement

that anything adverse has happened against the dignity of woman

amployes2. In fact nothing has been communicated to the present

applicant during his service tenure guestioning about dignity of
women employese. ;t is only faor the first time the applicant could
come to know such wild allegation, which are baseless. Admittedly
the respondents basing on such baseless and un-communicated
allegaticn terminated his service without holding any enguiry and
matter.

Wi thouat affurding him any scope to place his say in the

All the allegations are after thought of the respondents.
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Za That with regard to the statement made in para 2 of the

written statement The applicant denies the corvectness of the

Same and begs to state that Annexure -4 s a simple

representation praying for restoration of his service and nothing

has been dﬁmitted'by the applicant. It is further denied that the

Bsaid Annexure ~4 repressntation dated 14.7.97 has been disposed
of. The respondents have not yet congidered the said

representation dated 14.7.97 (Annexure-4) and same is yet to  be
dispméed of .

4. That with regard to the statement made in para 3 % 4 of the
?ritt@n statement the applicant offers no comment on it.

S That with regard to the statement made in para S of the
%ritten statement the applicant while reiterating and reaffirming
%he statement made above as well as in the 0OA and begs to state

that no such incident took place amounting panicky to the Lady

Employees. The respondents taking the shelter of Lady employees

wanted to remmve'the‘applicant » In fact earlier the respondents
ﬁave, never made any whisper about any such incident. Till date
nothing Coomplaint)  has  been communicated to the prasent
%pplicant, ahabling him to place his say. Again the applicant
begs to state that Annexure —-4 is the representatimﬁ praying for
restoration of hié service, nothing more than that. Admittedly no
iﬁquiry has been made by the respondents to find ocut the truth of
allegation. Apart from that he was also not made aware of the
f%ctual position as to why his service has been terminated. It is
only for the first time the respondents have narvated the fact of
méﬁcmnduat, {(past misconduct) basing on which his order o f

termination has been issued.

. That with regard to the statement made in para & of the
written statement the applicant reiterates and reaffirms the

statement made above as well as in the 0A and begs o state that
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hé has not done any thing (Mischief) as stated by the

rLspandents. The respondents taking the aid of terminology

"homplaint made by 1ady employee" terminated his service «casting
tigma on him. Till date the applicant has not been served with

s

%Ly such complaint. The respondents without making  any inguiry
t : .
into the matter ‘terminated his service basing on the said
purported and un-communicated complaints. The Annexure—-RB (series)

FQmplaints are the after thought of the'VEBpanﬁentﬂ and same has

een used as an weapon to show the public interest and to project

S e

n ugly picture of the applicants behavicr so  that to draw

=t

- gympathy of the Hon’hle Tribunal. Not a Single copy (Annexure-R)

#mlly has been éerved on the applicant basing on  which his

éarvice has beenatérminated,ﬁﬁyeqy;thing?hasibgehfdone:b@h}nd his
Lack and now ﬁniy in  the preﬁent' written statement,  the
kegpmndents have narrated all these facts.

That with :vegard to the statement made in para 7 of the

written statement the applicant denies the correctness of the
same and begs to 5iat@ that earlisr the reﬁpandenfﬁ have issued a
memoar andum dated é.@.%ﬁ regafding certain baseless allegation  of
j@vinkling the attendance register damaging the oover board, and
hie  Was aﬁkeﬁ.tmimak@ representation. Accordingly applicant  on
il@,4”96 made a ﬁaéresentatimn iﬁnnemuf@w?) which was followed by
lanother two representations dated 14.7.97 and 14.8.97. The
respondents h&we;er, without taking inte consideration - the
yrepreaentatians p?efer?ed by the applicant terminated his service
i

Larally taking inta consideration the baseless allegation made

against. him.

8. That with regard to the statement made in para 8 of the
written Statémﬂn% the applicant reiterates and reaffirms the
Lstatementa made above as well as in the DA.

Fﬁs That with regard to the statement made in para 9 8 10 of the
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:written statement the applicant wHile denying the contentions
}made therein rei&eratea and reaffirms the statement made above
land begs to ﬁt%te that admittedly the respondents have nit
| thought it pfupe& to consider his representation and terminated
| his service without following the prescribed procedure.

?1mu That with regard to the statement made in para 11, 12, 13,

14, 15 & 16 of the written statement the applicant denigs  the

| emvrectness of the same and begs to state that arbitrariness  is

t

the foundation of termination of the service of the applicant

| without affording him any opportunity of hearing.

In wview of the above it is crystal clear that the
respondents have terminated the service of the applicant
arbitrarily and without following the procedure preasoribed  wnder

the rules and therefore the entire action on the part of the

respondents are liable to the set aside and quashed .

14




o

VERIFICATION

f I, Shri Fradip Das, son of Shri K.R.Das, aged about 33

:yeara, resident of Uzanbazar, Fajbari, Guwahati-1, do  hereby

solemnly affirm and verify that the statements made in para-
are brus to my knowledge and those made in

P

caraphs 3 and 7

jparagraphg 1,2 4 to & and 8 to 1@ are true to my legal advice and

ithe rest are my humble submission befare the Hon?ble Tribunal. 1

fhave not suppressed any material facts of the case.

And I sign an this the Verification on this the Zénd

"day of July. of 2001.
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